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The appl ioa.nt in this OA has chal lenged the

order of 1.ermination vide which their Rervioen had been

disengag^ed. The appl ioa.nts were engaged as casua!

laboure!^ under the reRpondents bv a verba, 1 order dated

8.5.2000 a.nd worked ti l l 20.7.2001. The a.ppl i cants

further state that no onoortunitv was given before

d i senga.gement. Thxe appl icants oJa. im tha.t the^/ had worked

for a period of 421 days ao thei r services could not have
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been terminated .and ninoe work which was being performed

by the appl io.antR wan perennial in nature, no the

re.nnondent.R should be directed to reengage them.
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7  The reRDondent.H are contesting the OA. 1 he

rennondents pleaded that, the a,pp 1 i oant.p. were engaged for

re-arranging the fi les in the record rooms which work is

not. of a perennial nature and nox? the said work is no

more xav.ai la.ble as such the fippl i cants ca.nnot claim, to be

reene'.amed as th,ey were not holding any civi l posts.

3. We have he8,rd the learned counsel for the

pnrti -'^'S ,and "one through the record.s of the cs.se.

4. The resoondentn' counsel subm.itted t.h.st for

the t. i m.e beinc no one else i .s working to perform, the job

which the a.r>pl i cants were performing .and the respondents

counsel further submitt-ed t.h,s.t. wlienever ,any such y,acs.ncy

of casual labourer for sa.m,e job a.riHes. ia.ppl ica.nt.s wi 1 1

be considered. Ko in viexv of these submissions, the O.A

is disposed of xvith the directions t.h,a.t. if a.nd when a.ny

'-vork of the niS.me n.at.ure becomes aval l,able, the a.ppl ic,ant.s

sh,a 1 1 be ene'.amed in nreference tcx freshers .a.nd juniors.

5  OA is d i snosed of with the above d i rect. i ons.

.No costs.
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